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08.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-04.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Ikramul Hussain is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused person is falsely 

implicated in this case and in the event of his release on bail there 

is no chance of his absconding. Hence, prayed to allow the bail 

prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Lakhan Nath stating that on 

16.07.2022 while he came back to his house from Guwahati for the 

purpose of his daughter’s NEET examination and at the time of his 

arrival at his house he had seen that unknown culprits stolen away 

some household articles like 02 pairs of gold ear rings, one Air 

Colar (FBI), 02 nos. of brasses gamla, 02 nos. of silver dekshi, 02 

pairs of bell metal dish, 06 nos. of trophy with shield cup and 

certificate by breaking back side door of his house. Hence, the 

prosecution case.  

On perusal of the case diary, it appears that investigation of this 

case is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears from the case diary that some of 

the stolen articles yet to be recovered. Hence, at this stage, if the 

above-named accused is released on bail, the whole process of the 

investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused person and the stage of investigation,  
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I find that this is not a case where the accused person can be 

relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-1006/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal 

cover.   

Accordingly, bail application is disposed of.  

The zimma petitioner has filed hazira. 

Reports as called earlier in respect of seized bicycle and machin 

(Water Pump) is received today from the I/O concerned.   

From the report submitted by the I.O ASI Surjya Saikia of 

Kacharigaon Police Outpost under Tezpur PS, it is found that the 

petitioner, namely, Sulaman Islam is the owner of bicycle and 

machin (Water Pump) which was seized in connection with this 

case. It is also reported by the I/O that the said seized bicycle and 

machin (Water Pump) are not required for the further investigation 

of this case. Accordingly, he has prayed that the aforesaid bicycle 

and machin (Water Pump) may be released, if deem fit.    

Considering all the above aspects and on getting ascertained as to 

the ownership of seized bicycle and machin (Water Pump), the I/O 

of this case is hereby directed to be given in zimma of its owner 

i.e. the above-named petitioner on execution of bond of Rs.6,000/- 

(Rupees Six Thousand) or up to the satisfaction of the I.O. 

concerned after proper verification of the identity of petitioner and 

the document of said seized articles. The petitioner is further 

directed to produce the aforesaid seized articles before the I/O or 

before Court as and when directed. The petitioner is also directed 

not to dispose of the aforesaid seized articles in any manner and 

also not to change the size, nature and shape of the same given in 

zimma to the petitoner, during the trial of this case. The petitioner 

shall further co-operate with the I/O during the investigation. 
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Accordingly, the zimma petition No-971/2022 filed by the 

petitioner, namely, Sulaman Islam stands disposed off.  

Let a copy of this order be forwarded to the I/O concerned for his 

information. 

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 


